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Act No. XXXII of 1948

o : [PA3SED Y THE DOMINION LEGISLATURE]
An’ Act to provido for the incorporation of Road Transport Uorporatichy’ ang fo
; purposes connected therewith '

(Received the assent of the Governor General on the 16th April 1'948}_

W HEREAS for the promotion of a co-ordinated system of road transport
\ in India, it is expedient to provide for the incorporation of Road
Transport Corporations in which the Cenfral and Provineial Governments ghall
be properly represented, and to make certaln provisions incidentul thereto;
It is hereby enaoted as’ follows : — _
1. Short title, extent and commencement.—(7) This Act may be called the Road
Transport Corporations Aot, 1948. _
(2) It extends to all the Provinces, but shall not come into foree in any Province
~nupess the Central Government by notification, 8o directs.
2. Definitions.—In this Aoﬁ}i unless there is anything repugnant in the subject
or context,— \
“Corporation” means the d Transport Corporation appointed by the Pro-
‘vincial Government in pursuance bf this Act.
3. Power of Provincial Gov ents to appoint Corporations.—(7) Notwithstand-
-ing anything contained in the Metpr Vehicles Act, 1939, the Indian Companies
"Act, 1918, or any other law a Provificial Government, having regard to
. (a) the advantages offered ta,the public, trade and industry by the develop-
ment of road transport ; '
(b) the desirability of co-ord@ating any form of road transport with any
other form of transport ; |1
(¢) the desirability of oxtending and improving the facilities for road trans-
port in any ares in such manner ab to provide most efliciently and. as cheaply
as possibla for the neods thereof amngl of preventing uneconomio competition
among any forms of road transpor§ ’
may appoint, by notification issued in thig behalf, a Road Transport Corporation
for the whole or any part of the Province.
’ (2) ‘In such Corporation— 5 ' »
(o) provision shall be made andjcontinue to be made by or under the
relevant provincial law for the reservation and allobment to the Central
Government, as. represented by itsRagvays, of such percentage of the share.

capital of the Corporation, if any, as may be agreed to by the Central and the
Provincial Governments §° 1

{b) provision shall be made and o*gnbinue to be made for adequate .

representation of the Contral Government iand of the Provincial Government

ooncerned on the Corporation ; and
(c) provision shall be made for thé, payment of due compensation
in accordance with rules made under sectiory, 7 to the owners of any road
transport services whose soervices arc taken o‘éger by the Corporation :
Provided that where no agresment is arrivediat or a dispute arises in res
‘pact of any matber reforred to in this sub-section between the Central Governmen’
and a Provincial Government such dispute will b%;eferrod to an arbitral tribun®
congisting of one pominec of the Central - Govérnment, one lomines of the
Provinecial QGovernment and one nominee ofi the Chief Justice of the
Federal Caurt whe shall be Chairman of the tribunsl and the findings of the
tribunal shall 3 : :
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any { orpor 35100 a&#&m}e& Prévmcial Government. shill cohsist of such number
of persons as the Provincial ovétitinenit niay thinkditto: ‘appoint and shall have such

rights amnd,privileges ,apd shall exercise such dutles a,nd functlons a8 ma,y be spec1ﬁed
by or under any Provincial law.
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v ly ‘46 the Corpioration, ahd no Corporatlon shall be wound up save by &ﬂer
of tho ¢

ovinicial: Government a,nd save in such manner gg the Provmclal Govern
menit'fay divest s ¢

Provided that no order for wlndmg up shall be, passed by a,ny Provmcla.l Govern-

nrerit wrideérthis sectjon un;less it; hapdirst obtained the apprové of t’he Centra,l Govern
ent thereto.

47, Power 3o tunko Pale~Ther Céntra,l Glovetnment ma,y make rules to oarry ot
tne purposes of clause (e¥ ot sub-sectmn (2) of seotion 3 of $Kis: Aety

o




